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[Mr. Deputy Chairman]

is concerned, the Chairman has taken
a decision that it is not to be admit-
ted because today, you are having a
full discussion under Rule 176. And,
therefore, we now pass on to the Cal-
ling Attention.. (Interruptions)  Mr.
Rabi Ray, to call the attention of the
Minister, . e

CALLING ATTENTION TO A
Matters of Urgent Public Importance

Beported unsafe operational con-
ditions in 75 collieries in the Jharia-
Raniganj Belt.

MR. DEPUTY CHAIRMAN: Mr.
Rabi Ray, are you calling the atten-
tion of the Minister or not?.. (Inter-
ruptions)., Mr. Rabi Ray, if you are
‘not prepared, then I will call the next
Member, Mr. Loknath Misra is not
here., Mr, Jagbir Singh is not here.
Mr. Mahadeo Prasad Varma. Is not
here, Yes. Mr. Kalyan Roy.

SHRI KALYAN ROY (West Bengal)
Sir...
(Interruptions)

DR, RAMKRIPAI, SINHA (Bihar):
Sir, I am on a point of order for fhe
last ten minutes...

MR. DEPUTY CHAIRMAN: If it is
on the Calling Attention, Yes.

DR. RAMKRIPAL SINHA: My point
of order is this...

MR. DEPUTY CHAIRMAN: On the
Calling Attfention?

DR. RAMKRIPAL SINHA: It will
come, Sir. First listen to me, Sir.

MR. DEPUTY CHAIRMAN: 1 call-
ed Mr. Kalyan Roy.

DR. RAMKRIPAL, SINHA: My point
of order is:
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MR. DEPUTY CHAIRMAN: No, no.
Nothing will go on record if you go
on speaking. Please take your seat.
Yes, Mr. Kalyan Roy.

DR. RAMKRIPAL SINHA: (Con-
tinued to speak).

SHRI KALYAN ROY: Sir, I beg fo
call the attention of the Minister of
Energy to the reported unsafe opera-
tional conditions in 75 out of the 150
collieries in the Jharia-Raniganj belt
under the control of the Coal Mines
Authority Limited and Bharat Cck-
ing Coal Company due to negligence
of the management leading to rise in
accidents and spread of underground
fires in these mines.

SHRI RABI RAY (Orissa): On a
point of order, Sir......

A § dio dio ATRo {WHE T
MR. DEPUTY CHAIRMAN: No, no.
Nothing will go on record. Yes, Mr.

Minster...
(Interruptons)

SHRI RABI RAY:
speak).

(Continued to

THE MINISTER OF ENERGY (SHRI
K. C. PANT): Mr. Deputy Chairman,
Sir..

1. The Management of the Coking
Coal Mines was taken over in Octo-
ber 1971 and these mines were natio-
naliseq in May 1972. The non-coking
Coal Minegs were nationalised in May
1973. The collieries in the Jharia-
Raniganj belt are under the control
of the Eastern Division of the Coal
Mines Authority and the Bharat Cok-
ing Coal Ltd, The total number of
collieries in this area is about 300.
The numbker of persons employed in
these collieries in 1974 is about 3.5
lakhs.
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2. The Management of the Nationa-
lised Coal Mineg are particularly con-
cerned about the safety of the workers
employed in the Mines and obser-
vance of high safety standards. Vigo-
rous efforts are being made both by
the Coal Mines Authority Ltd. and
the Bharat Coking Coal Ltd, to im-
prove safety measuras, These include
activisation of the working of Pit
Safety Committees, monthly meetings
with the Director of Mines Safety,
appointment of Safsty Officers from
the Miniing Engineering Cadre and
careful review of all accidenis in
order to eliminate causes and f{rain-
ing of workers in sale working prac-
tices. In addition, it is proposed to
set up an Internal Organisation™ for
inspection of Mines. This Organisation
would be independent of the produec-
tion wing and would supplement
the efforts of the Director General,
Mines Safety.

3. Despite the run-uown condilion
of many of the Mines which were
taken over at the time of nationa-
lisation and substantial increase in the
number of workers and the out-put
of coal, the number of persons Kill-
ed in 1972 was 117, in 1973 the
number was again 117; in the first 10
months of this year the fatalities have
been 93 in Raniganj and Jharia—area.
In terms of the number of deaths per
thousang persons employed in the in-
dustry, there has, in fact, been a slight
reduction between the years 1971 ard
1973 and 1974,

4. Safety procedures and regula-
tions governing Coal Mines are
provided under the Mines Act 1952.
This act is administred by the Minis-
try of Labour & Employment through
the Directorate General of Mines
Safety. It is the statutory function
of this Organisation to ensure 1egular
inspection of Mines and to bring to
the notice of the management if the
mining conditions violate Safetv
Regulations. The Management is
required to remove these objections,
failing which the Directorate General,
Mines Safety, can even order the
closure of mineg and proSecute the
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offending officers, Temporary closure
of mines are at times necessi-
tated for implementing works-
required to ensure safe working con-
ditions. However, it would not be
correct to say that a large number of
Mines are operating in unsafe con-
ditions.

5. 1 would like to assure the House
that we are very deeply concerned
about achieving the highest possible
standard of safety in the working of
our Coal Mines and the Management
of the nationalised undertakings would
implement all measures which ar€
necessary to bring this about,

(Sarvashri Rajnarain, Rabi Ray,

Niren Ghosh, Dr. Ram Kripal

Sinha and Shri B. S. Shekhawat

proceeded towards the Chair, re-

questing that the Chair hear
them.)

MR. DEPUTY CHAIRMAN: You
go back to your seats first.

(At this stage Shri N. G. Goray
also  proceeded towards the
Chair.)

SHRI N. G. GORAY (Maharash-
tra): Pleasc listen to us at least.

MR, DEPUTY CHAIRMAN: You
also should listen to me. Please go
back to your seats.

(The hon. Members then went
back to their seats.)

SHRI N. G. GORAY: Sir, you will
appreciate that this House does not
function in a vacuum. We have to
represent the people who are outside.

MR. DEPUTY CHAIRMAN: Yes,
but there is a way of representing
also.

SHRI N. G. GORAY: In the whole
country there is an impression that
the Government is deliberately trying
to hide from the people and from the
representative of Parliament the CBI
report...... (Interruptions) .....You
must have come acrosss any number
of instances where the Government
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[Shri N. G. Goray] T

has been charged that this is a deli-
berate attempt to conceal something
from the Houses. Now. Sir, You have
said that under Rule 176 there will be
some discussion in the House....
(Interruption) ....But unlesg the
relevant papers are laid on the Table
the discussion cannot take place
because the whole basis of the discus-
-sion is the CBI report, You may
kindly see the connection between the
two. Without the report no discus-
-sion is possible. The Government
cannot say anything relevant and we
also cannot say anything relevant.
If you want this House to have some

relevant discussion, some fruitful
.discussion, then I would appeal to
you....

(Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Goray, let me suggest to you one
thing. We have started the Calling
Attention. First let us finish the Call-
ing Attention.

SOME HON, MEMBERS: No, no.

SHRI S. S. MARISWAMY (Tamil

Nadu): Mr. Deputy Chairman, why
don’t you listen to me for a minute?

SHRI NIREN GHOSH (West
Bengal): You can direct the Govern-
ment because he was a Congress
Party member elected to the Chair.

MR. DEPUTY CRAIRMAN: Mr,
Niren Ghosh, you listen to my direc-
tion to you first.

SHRI NIREN GHOSH: You should
direct the Government. Mr. Kulkarni
and Mr. Krishan Kant are silent. It
15 they who raised the question first.
Mr, Kulkarni and Mr. Krishan Kant
should speak on this. Mr. Chandra
‘Shekhar should speak on this. Why are
they silent? (Interruptions). So, Sir,
you can direct them.
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SHRI BHUPESH GUPTA (West Ben-
gal): We all want the CBI report and
there is no difference on it, but I am
not interested in coming to you with
folded hands.

SHRI NIREN GHOSH: At least 1
am not going with folded hands.

SHRI BHUPESH . GUPTA:
you believe in Satyagraha...

Since

SHRI RABI RAY: 1In the Lok Sabha
your Mr. Indrajit Gupta did it.

SHRI BHUPESH GUPTA: We have
already made the demand. We stand
by our demand. That will come. The
only thing is I suggest to you, let the
calling attention be taken up.

MR. DEPUTY CHAIRMAN: Calling
attention.

SHRI B. S. SHEKHAWAT (Madhya
Pradesh): Calling attention you can
take up tomorrow.

SHRI RABI RAY: You can take it
up at 3 pm.

st AT (ST 920, F1-
fort Zizemd g fRaT srgam

MR. DEPUTY-CHAIRMAN: Let us
finish with the calling attention.
(Interruptons)

DR. Z. A. AHMAD (Uttar Pradesh):
Why 'cannot they wait for half an
hour? 1If the calling attention is
taken up, the heavens are not going
to fall,

I

SHRI BHUPESH GUPTA: Calling
attention actually starts with Mr. Rabi
Ray. As far as I know, Mr. Rabi Ray
did not give any notice of withdrawal

of the calling attention. It is in your
jame.

SHRI RABI RAY:
up later on.

Let us take it

\ S

N
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SHRI BHUPESH GUPTA: The CBI
report is not with me. Why are they
getting angry with me? The calling
attention is in the name of all and it
raises a matter in which it involves so
many collieries, operationg and all
kindg of things. I think this can be
taken up.

SHRI RAJNARAIN If you are not

with us kindly walk out. Kindly keep
mum.

MR. DEPUTY CHAIRMAN: You are
unnecessarily wasting the time of the
House.

SHRI LAL K. ADVANI: There are
occasions when one need not be very
legalistic. . -

MR, DEPUTY CHAIRMAN: Mr.
Advani, that matter has already been
decided. The point that you rajsed has
already been decided Calling atten-
tion, Mr. Kalyan Roy.

(Interruptions)

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): I have a submission to make,
Some of my friends on the other side
are insisting on the CBI report. They
know the position of the Government.
About the calling attention it seems
that only one Member, Mr. Kalyan
Roy, is interesteq in asking questions.
Even if all of you here want, only one
Member from the Congress party can
ask queslions on the calling attention,
if you know anything about the rules.
So, two persons will take hardly ten
or fifteen minutes. You people can
wait for ten or fifteen minutes and the
House can take up the other matter
after that. Why do You not agree to
this proposal? Mr. Deputy Chairman,
Sir,. ..

DR. RAMKRIPAL SINHA: What
happened to Mr. Advani’s motion?

SHRI CHANDRA SHEKHAR: I can-
not give any solution. Yoy know the
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position of the Government ang we
know the position. You can fight on
that.

MR. DEPUTY CHAIRMAN: Calling
attention, Mr. Kalyan Roy.

st TAAREn ;s ¥ ooy
ag fede @t wgar g o oA
TTRW qIET AE =T ggi griwT g1 q4T
2 ) W WIGET FET GEAFT 757 9405
g AT /T F3T A gA AAq |

st Iqmamfa  ww aqr FAT

T 7

st QAo ;AW 8w
TF AT WT3E R AAT | {7 FEIER
FY gAx & a7 gL feww@ & wa Far
WrERE AW OA4T § | A 9°F a7 ¥ 37
19 FT TF QeI faar & | gapr w377
g & wfem o2vam 7 o gma7r T
HT T FAG A1 GI€q A0 | AT,
ZW qaaAd g = #wa ooy g 5
FIoW Qe & afgsr W Favdw T
FL AIAT ATF WA F YW T A3H
FIT A TAWA & &1 A7 | Tar 4qr¢ a8y
HAH] AT IE G FT AT gL g 1 =i
wgq § U ggeAqw fa3s g 717 9% ux
gfem =gm giAr =feq ofiv 31 i
F1 AL GR & 912 A {47 5q |

off Iqgwafa w9 mww g9
g {1 gw a3 1 IfaT, o Az
F qrare % are § agn a7 fow Faear sigr
& MY g Araw aFile § gea
favar war & 1 zuF @0l W &7 77 Har
% 79 6% arv ¥ S961 3909 &7 AT
AMZTH ZEF AR A TR waT |
IE AR AN AR TE I
fear & Savas A § WA wIfhe
#40 frar ® A TEE Arr R w1
faig =dt vz Arm & A gEF A
Fle ZFnA &1 fwar smy wded o
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[+ SaFsrmafa] -
TEF 912 W FE AR A THE A} H
FiZAT ATET, 93§ SR g faar 1 w7 Qv
T F 7 Friqn g2 w1 S8
difag S e s

. qAAREAN : AT, TF HAAT
F7 I § AT 98 98 § fa TaT A 7Y
A T BT § fa=re wwwr =g
WX TH T899 37 F1 afig w3 fear
ST rfge arfe 5w @ wed § o,
33T § faw ok % 7 w4
TEA A< |

MR. DEPUTY CHAIRMAN: The
question of the CBI Report and all that
has nothing to do with the Calling At-
tention Motion. When you start the
discussion, you can talk about the
CBI or any other Report.

SOME HON. MEMBERS: No, no,

SHRI NIREN GHOSH: It is only
to get the CBI Report and to know
the stand of the Government; it is pre-
cisely for that purpose that we stand
up.

= AFE @y - § gw aa ¥
ar # mrFr sfew qrgar g1 g\ an
T gEmR Hqgr & fo AF gwr F @@
g <1 WA 9189 4 737 § f§ 95
qrg dro ate ;o FT faid §

! \ (Interruptions)
SHR] KAYAN ROY: Sir,...
(Interruptions)

MR. DEPUTY CHAIRMAN: Shri

Kalyan Roy got up to call attention.
Now let it go on.

off wEgEie @wi (Sa% 9Iw):
SEAAE ¥ ga9 ¥ ag foid <
®FAT § 1 A & 7g ST Fwgar g
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T Al aea< 5y gg wiwar g fF
ag feft sTRgilz 1 2T G AT Ay
wigd & 7§ Ra1d |47 797 a2 I4R
3qe 9 1@ w1 g ?
(Interruptions)

MR, DEPUTY CHAIRMAN: We are’
now discussing the Calling Attention
Motion. All these question can be
licence scandal.

SHRI L. K. ADVANI (Delhi): You
say it was disallowed: How can it be
raised then?

MR. DEPUTY CHAIRMAN: The
motion for calling for papers has been
disallowed. There are no two opinions
about it. The question now remains
is whether we take up the Calling At-
tention and proceed with it or you
would obstruct the proceedings.

SHRI L. K. ADVANI: If this issue
is open, then it is a different question.
It is a very very important item.

SHRI NIREN GHOSH: It is a very °
very important matter.

MR. DEPUTY CHAIRMAN: Mr,
Niren Ghosh, you are going to discuss
this very important matter in the after-
noon. '

SHRI RABI RAY: Without the
CBI report it is all meaningless.

SHRI NIREN GHOSH: We must get
this material in order to have a serious
discussion about it.

SHRI SALIL KUMAR GANGULI:
(West Bengal): On a point of order..

MR. DEPUTY CHAIRMAN: Please
take your seat now.

oY Tt TT W AT | w7 o
o AZo FT fr1E w@EAIT ?

MR. DEPUTY CHAIRMAN: This is
not the way to conduct the proceedings.
Let us take up the Calling Attention.
Mr. Rabi Ray. ’
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SOME HON’BLE MEMBERS: No,
no.

SHRI BHUPESH GUPTA: I am on
a point of order, Mr, Advani has
raised many points of order. Others
have made their submission...

MR. DEPUTY CHAIRMAN: Mr.

Kalyan Roy. .

SHRI L. K. ADVANI: Sir, the Call-
mg Attention i1g in the name of Mr.
Rabi Ray. No one else can put it.

MR. DEPUTY CHAIRMAN: Since
he diq not call it I called another Hon’-
ble Member.

SHRI RABI RAY: 1 never refused.

MR, DEPUTY CHAIRMAN: I have
already called the next man because
you refused. You were so excited that
you did not hear. I called the next
Member.

SHRI RABI RAY: The CBI report
ig tar more important than my Calling
Attention.

SHRI NIREN GHOSH: Yes, we
are excited at the attitude of the
Government.

SHRI RABI RAY: I wanted to cal
the attention....

MR. DEPUTY CHAIRMAN: No, you
do not want to discuss it. You just
want$ to make a demonstration.

SHRI NIREN GHOSH: We have
comme here to represent the people ...

Y TAATE@N . FIF 9 7Ty
WIS HY, 757 i Fy fomr i g
T &1 35 F ST KT WFAT 3470T &Y
... (Interruptions) .

MR. DEPUTY CHAIRMAN: Nothing
will g0 on record.

(Interruptions)

SHR] RAJNARAIN: (Continued to
speak),
1631 R.S —7
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SHRI S. S. MARISWAMY: Sir, may
I make a submission? Why don’t you
adjourn the House and have a talk
with the Chairman and then decide
about this?

MR. DEPUTY CHAIRMAN: After
the Call Attention is over, w< will ad-
journ :or lunch. Yes, Mr. Kalyan Roy.

SHRI S. S. MARISWAMY: It ap-
pears nc work will be carried on.
(Interruptions)

SHRI KALYAN ROY: Sir, I am not
attacking Mr. Pant. who has taken over
recently, but I am attacking the arro-
gant bosses of the CMA and the BCCL
who are mainly responsible for this
tragic situation, (Interruptions) What
is happening in the coal mines has to
be seen in the proper perspective by
Mr. Pant {Interruptions) Sir, it seems
the life of the minor is an expendable
commodity both in the private sector
and in the public sector. (Interrup-
tions). Today it is very unsafe for a
minor to go underground. (Interrup-
tions) I will tell you how many acci-
dents are taking place. Up to the 30th
November, 1973, 166 fatal accidents
took place, (Interruptions) Up to
the 30th November, 1974, there were
182 fatal accidents, (Interruptions)
Coming to serious accidents, up to
31st October, 1973, there were 1,568
serious accidents. (Interruptions)
And up to 31st October, 1974, there
were 1,596 serious accidents in which
1,687 persons were seriously injured.
(Interruptions) Mr. Pant should
know that this is a shameful condi-
tion. ... (Interruptions) ... .He should
know that we do not want a strike,
but it is he who is forcing a strike
on us.. (Interruptions). .Tie nation

will not forgive him...

SHRI K. C. PANT: Sir, what is ail
this?.... (Interruptions)....I am not
able to hear anything. I will not be
able to say anythng in this noise...

(Interruptions)

T QI - o dlo HTEo
F¥ o 5o T | o o HTHo
F WS WS AT | Ho Ao TR0 FY
e WTE ST (.. (Interruptions)
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YW@ A 2 Hio Alo HEo FT
foaqrs T oo

SHRI K. C. PANT: Sir, many of
the points raised by the honourable
Member have been covered..(Inter-
ruptions) ... in my statement. But in
the noise T could not hear all that he
paid. All I can assure him is.. .,

(Interruptions)

SHRI SALIL XKUMAR GANGULI:
Sir, Mr. Rabi Ray has to ask some
qQuestions.

SHRI K. C. PANT:. .that the ma-
nagement of the nationaliseq coal in-
dustry will do all that is possible to
improve the standards of safety in the
mines...

(Interruptions)

MR, DEPUTY CHAIRMAN: This
thing will not help....

SHRI SALILL KUMAR GANGULI:
Sir, you are angry now and an angry
man should not decide matters in the
House.

SHRI RABI RAY: We will not
leave...

(Interruptions) ‘

SHRI SALII, KUMAR GANGULI:
Sir, he has a right to ask questions.

=} TRFREW: dio d¥o 3o &Y
fRqz 4T 71 5T

(Interruptions)

- SHRI CHANDRA SHEKHAR: Mr.
Deputy Chairman, Sir, now that the
Calling Attention motion is over, you
can adjourn the House for lunch.
. SHRI SALIL KUMAR GANGULI:
On a point of order, Sir, Mr. Rabi Ray
has not foregone his right to ask ques-
tions.

MR. DEPUTY CHATRMAN: If he
wanted to ask a question, he could
have asked... (Interruptions),.. Any
other Member who wants to put a
question?

SOME HON. MEMBER: No, no.

SHRI S. S. MARISWAMY: Sir, he
hag finished...

(Interruptions)
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SHRI LAL K. ADVANI: Sir, we are
all very much concerneq about this.

(Interruptions)

MR. DEPUTY CHAIRMAN: There
is a limit to patience also...

SHRI RAJNARAIN: There s a
Timit not only to the patience of the
Chair, but also of the country. There
is a limit to the patience of the whole
nation. ..

(Interruptions)

SHRI S. P. GOSWAMI: Sir, what
is this?” What is the point of order?

SHRI SALIL KUMAR GANGULI:
Sir, you are very angry and you should
not decide matters.

MR. DEPUTY CHAIRMAN: Mr,
Ganguli, I am sorry to say that you
are not going to achieve anything by
this, by this sort of demonstration.
May be it will help you sometimes.
But this sort of thing will not help
and you are not going to achieve
anything  if you persist in this kind
or obstruction,

SHRI SALH. KUMAR GANGULI:
This is not an obstruction. )

SHRI RAJNARAIN: No obstruc-
tion. ... (Interruptions) q.c‘m‘;ﬁﬂ?

ar "@Fm qET ST MTY E

SHRI RABI RAY: Sir, they are
obstructing the report of the CBI in
the House. . .-

MR. DEPUTY CHAIRMAN: Mr,
Rabi Ray, you can demand anything.
But there is a limit to patience. You
cannot gain anything,

SHRI RABI RAY: Sir, discussion ixas
also a limit. We cannot gain anything
out of discussion under Rule 179. if

Vi
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you de nol aliow Mr. Advani discus-
sion under Rule 175.

MR. DEPUTY CHAIRMAN: You ean
mise any number of objections, any
mumber of points,

SHRI 8. S. MARISWAMY: Sir, I
want to know whether Calling Atten-
tion is over or not.

MR. DEPUTY CHAIRMAN: Mr,
Mariswamy, let me say what I want
%0 say. This is terrible because there
i¢ a limit to palience. I have been
very calm and very cool today and I
have not got excited in the least..and
even now I am not excited in the least,
and 1 assure you I will be as calm as
possible—except when one Member
eomes here to the Chair.

N IEEEET G A Foafa-
et & AR gurd of O Y S
ggefiefmamagadfiame ...

MR, DEPUTY CHAIRMAN: And ]
ean tell you one thing that in spite of
all the shouting and all the demonstra-
tion, it 1s not going to achieve any-
thing. Because, after all, what was
the point?

AN HON'BLE MEMBER:
Government say.

Let the

MR. DEPUTY CHAIRMAN: et me
say what T want to say. After all. Mr.
Advani raised a point. He said that
he hag given a molion for papers. So
Re made some explanation. However,
other Members got up to say that the
matter was there, 1 told Mr. Advani
that the motion for papers had not
been admitted. That is the end of the
matter. You can raise any number of
points, you ecan discuss anything
during the dscussion. Nobedy is
going 1o stop it. (Interruption).
Probably ycu can ask for C.BIL
report or anything, but obstructing
e Calling Attention is not gaod,
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Let us adjourn for lunch. The
House stands adjourned till 2-30 p.m.
today.

The House then adjourned
for lunch at seventeen minutes
past one of the clock.

The House reassembled after lunch
at thirty-two minutes past two of the
clock.

[Mr. Depuly Chairman in the Chair}
Reference to alleged tapping of
telephones of opposition Members

MR. DEPUTY CHAIRMAN: There is
a special mention by Shri Rajnarain.

SHRI BUUPESH GUPTA (West
Bengal): 1 have a special mention.

SHRI S. S. MARISWAMY (Tamil
Nadu): I too have a special mention,
Sir.

SHRI BHUPESH GUPTA: My men-
tion is this. It is a good news that
Mr. Goenka has been arrested aiter a
long time. We should know the de-
tails about it. What crimes has he
committed? He has committed many
crimes.

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, it has not been allow-
ed. Mr. Rajnarain.

SHRT BHUPESH GUPTA: We are
talking about Tulmohan Ram. What
about Goenka? I am very happy that
neither of them belongs to my House.

MR. DEPUTY CHAIRMAN: WMr.
Bhupesh Gupta, it is not a matter
before the House. -

SHRI BHUPESH GUPTA: Why Mr.
Goenka is not discussed? Is it be-
cause he has got money?
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MR. DEPUTY CHAIRMAN: Mr.
3hupesh Gupta, you know the proce-
lure. You have to take permission
rom the Chair before you can make
1 special mention,

SHRI BHUPESH GUPTA: 1 have
come to know about it just now.

MR. DEPUTY CHAIRMAN: Mr.
Rajnarain.

st AW (ITL W)
AT, 79 7 st famw  awgleafy
9 NHIM STAN w1 HH AGAIT & F,
Iq F1 &R X fafaq # JavdAT qgg &
T A (AT § A IET A F Y g T@h
9% 9¢ 277 TET & |

st FUTER AgE; ST AW |
AL, FIRFET AT THBR FAIT
fag sad g1 w1 3 | Facw wfy gHTY @
o9 fa § %% @i ogwa g
g1agae fo &l IEWE
¥ o AT AT FIQT g, A0 AT (AAE
F 915 gew g wrar § Wi feawde gy
AT & | T § T 1T 47T A ¥ ey
A FAT AT F AR A W
JEAHT T A FT LT 1 | TR TEAIHE
AT § AR e awg W F {9g
g EARA faenarar | 317 1T TAEA
# wga feaFiae g Al AR weaide
T8 O qaTg 94 T 9 | w25, 26
#1 STF FATHTY Y faeely F F oY gAY
#1T THRE 39 far war ar 98 A
AT 55 & faa fa i faragane fog X
forer'd g foar o, ga9g a8 @a =t
TR, BT AT 7 T FearTE it wratam
¥ g T, 39 & J1q AT
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Fo fFay WY TR aaear § R
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safad ag AR aFTaART §, wfaqws-
A & | 3 G N AAGAT AAIAL
Tt ase s faar § | AU 38 aFILH
Ffaw oY fagara 7d) @ wav § 1 aafag
gu IR § fF Wi dro Ao A fae
a9 ¥ g 39 qaT | RQ |

DEMAND FOR DIRECT AIR SERVICE
BETWEEN DELHI AND
BHUBANESWAR

SHRI B. C. MAHANTI (Orissa): Mr.
Deputy Chairman, Sir, Orissa is one
of the few States of the Union the
capital of which, Bhubaneswar, is not
directly linked by air with the Capital
of the country. If you have to go to
Bhubaneswar, you have to catch a
plane from Delhi, stop for three hours,
according to previous time-schedule, at
Dum Dum airport, and then catch the
plane which touches Bhubaneswar
while going to Vizag. The same plane
comes back and takes the passengers
from Bhubaneswar airport to Dum
Dum where formerly, till the 31st of
October, the arrangement was in a
way good, in the sense that the Bhu-
baneswar plane left Bhubaneswar air-
port at about 4-15 p.m. and it takes
one hour and fifteen minutes to reach
Dum Dum, and plane No. 402 used fo
be in waiting there and the passengers
alighting from the Bhubaneswar plane
would board that plane. We the people
of Orissa with the support of the Gov-
ernment of Orissa were asking for a
direct air service from the capital of
the country to the capital of the State.
We have, for the last two years, been
given the hone that a Boeing service
will be put into operation—Delhi—
Varanasi-Bhubaneswar and  thack.

between Delhy ond
Bhubaneswer
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That was not done. On the contrary,
trom the lst of November, things have
been made much worse in the sense
that the fime schedule has been chang-
ed. The Vizag-Bhubaneswar and Dum
Dum plane reaches Bhubaneswar one
hour after, as a result of which the
plane No. 402 which leaves Dum Dum
airport at about 5-30 p.M. will not ke
able to take passengers coming from
Bhubaneswar who will reach later than
5-30 pm. The result is, one has to
stop at Calcutta for the whole night.
About the accommodation at the Dum
Dum airport, the least said about if,
the better.

AN HON. MEMBER: Food also.

SHRI B. C. MAHANTI: Very few of
the passengers from Orissa have got
their relatives in the city of Calcufta.
Either they have to stay at the airport
or go to some hotel. And staying in a
hotel in Calcutta, you know how very
costly if is apart from the fact that one
has to go to the Calcutta clty and come
back again fo the airport which means
an expenditure of Rs. 30 to Rs. 35 on
the taxi. During the past 4 to §
months another plane has i.een put
into operation from Dum Dum to Delhi
but that leaves Dum Dum at about
7.55 p.M. ag per the time schedule but
we know—and it {s everybody's ex-
perience; i1 must be your experience
also—this Indian Airlines service is
regularly irregular in take-off and in
landing. That means, this plane never
starts before 8-15 or 8-30 .M. Now in
this winter when it takes 2 hours from
Dum Dum to reach Delhi, it you reach
Delhi at 10-30 or at 10-45 p.m. and
spend another half an hour or 4F
minutes for the baggage to be un
loaded, one i3 free only at 11 O’clock.
And in this winter either one has teo
stay at the Delhi Airport itself or take
the risk of taking a taxi to go to the
city, I say ‘risk’ in the sense that
travelling in Delhi these days at dead
at night by a taxi ig rather risky. I,
harnfor tring this to  your nofice

SR\



